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GOVERNMENT OF JAMMU AND KASHMIR 
CIViL SECRETARIAT; HOME DEPARTMENT 

SRINA6AR/JAMMU 
NOTIFICATION 

Jammu, the 2'6~ April, 2019 

SRO: 2_'\ Q Whereas, Police Station Parimpora received a written docket 
to the effect that on 13.11.2018 while conducting nakn checking on NHW at 
Law?ypora a Gold~n Colour P~senger Tavera be~ng Regd. No. JKotM-0056, 
co~mg ~owards Snnngar boarding ~assengers was stgnaled to stop. The search of 
~d vehicle \'laS conducted and dunng search, one female passenger travelling in 
said tavera was found carrying a bag and on searching 10 No. Hand Grenades and 
365 li~e rounds of AK-47 were recovered. During preliminary questioning the 
lady dtsclosed her name as Aneesa D/0 Late Mohd Ramzan Ganie R/0 Ganie 
Mohalla, Khanmoh. The said lady actually used to transport anns and 
ammunition for some unknown terrorists for carrying out Terrorist Activities, 

2. Whereas, a case FIR No.397/2018 U/S 7/25 A.Act, 23 UAP Act of Police 
Station Parimpora Srinagar was registered and investigation was taken up;and 

3. Whereas, during investigation of the case, site plan of place of occurrence 
was prepared and placed on record. The arms/ammunition recovered from 
possession of the said accused lady along with the vehicle were seized ;md seizure 
memo prepared. Tlie lady was arrested on spot in instant case and arrest memo 
was also drafted. During her personal search 01 mobile phon~ was also reco~cred 
and seized in the case as piece of evidence. Statement of Witness~ ~cquamted 
with the facts and circumstances were recorded under relevant proVISIOns of the 
law. During course of Investigation, search was conducted in reside~tial house of 
the accused lady and incriminating material including a CPU was setzed from ~er 
room. The cell phones and CPU recovered were produced ~efore Executive 
Magistrate and resealed and accordingly sent to FSL Ch~ndigarh for expert 
opinion. During course of investigation, Statement of Javatd Ahmad Kundroo 
S/0 Abdul Hamid Kundroo R/0 Faldtporct, Ganderbal who happened tdo hbe,.the 

. . . th ti f occurrence was recorde e.ore 
driver of vehicle and was drivmg at e me 0 - I· . d on file 
Hon'ble Court under section 164-A CrPC and copy oft s~r;;.~ 1~sp ~~;n Bnno @ 
investigation conducted rev~:~ led th~t the .r.am~ 0~~:C:s tmed~y security forces 
Aneesa whose father was also an achve mt ttan .a . with respect to the seized 
during an encounter few years ago. Expe~ opm;o~so obtai~ed ·and placed on 
anns ammunition from competent t~t~~n? :sed bad collected these hand 
record. Investigation further rev~ ~ af a Kupw;ra for delivery to other 
G~e_nades from some unknown mtht~n~ :;;::; she had been delivcrin.g ar'?s 
mllttants at Pulwama. It ~~~o tra~spt7 

0 
time without disclosing h7r tdcnttty 

ammunition to unknown mthtants or 1~ ~ ~ has prima facie estabhshed the 
to unknown militants. Evidence co 

1
ec e/ A Act 23 UAP Act against the 

commission of offences punishable u s 7 25 ' 

1 



accused Asiya Bano @ Aneesa D/0 Late Mohd Ramzan Ganie R/0 G · 
Mohalla, J<?anmoh and accordingly !nvestigation of case bas been conclud~n.: 
proved agamst her. The accused lady 1s presently under judicial custody; and 

4· . Whereas, ~e Authority appointed by the State Government under sub-
section (2) of section 45 of the Unlawful Activities (Prevention) Act 1967 has 
independently scrutinized the Case Diary file and all the oth~r rel~vant 
documents relating to the case and has come to a definite conclusion that this is a 
fit case for accord of prosecution sanction against the said accused person for 
commission of offences punishable under Section 23 of the Unlawful Activities 
(Prevention) Act, 1967; and 

s. Whereas, after perusing the Case Diary, the relevant documents and also 
taking into consideration the observations/views of the Authority appointed 
under sub-section (2) of section 45 of the Unlawful Activities (Prevention) Act, 
1967, the State Government is of the view that there is sufficient material and 
evidence available against the accused person for her prosecution under the 
aforesaid provisions oflaw. 

6. Now, therefore, in exercise of powers conferred by sub-section (2) of 
section 45 of the Unlawful Activities (Prevention) Act, 1967, the State 
Government hereby accords sanction for launching prosecution. against ~e 
accused namely Asiya Bano @ Aneesa D/0 Late Mob? Ramzan Game R/0 Game 
Mohalla, Khanmoh for commission of offences purushable ujs 23 o~ Unla~l 
Activities (Prevention) Act, 1967 arising out of FIR No. 397/2018 ofPohce Station 
Parimpora. · 

By Order of the Government of Jammu and Kashmir. 

No. Home/Pros/18/2019 

Principal Secrefa#to the Government 
Home Department 

Dated:~o4.2019 

Copy to:: I f p r J &K Jammu This has reference to his letter(s) 
1. Director Genera o o tee, ' · I . f· The CD file in 

No.LegalfSan-119/S/2018/60~-04 date? uS ~~ ~~~· kindly be 
original is returned herewith, rec.elpt o w I may 
acknowleJgt!<l. D rtment of Law Justice & Parliamentary 

2. Secretary to the Government, cpa , 

3· :;r~~~ (~~~~~~~ to Principal Secretary to the Government, Home 
Department. 

4· Stock file. 
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............. tf'\ " 
Under Secretary to the Government 

Home Department 


